
Cantral Administrative Tribunal
Principal Benchf New Delhi,

RA-86/94 in
OA-2381/9 2

Neu Delhi this thel<|+kDay ef August# 1994,

Hen'ble Wr, Justice S, K, Dhaon, Acting Chairman
Hon'ble Mr, 8, N, Dhoundiyal# Pleinber(A)

Unian af India#
through the General flanager#
Northern Railway#
Government of India#
Baroda House#
Neu Delhi.

The Divl. Electrical Engineer#
(E,n,U,) Car Shed,
Northern Railway#
Ghaziabad-
undor Divl, Railway Manager,
Northern Railuay#
Government of India#
Neu Delhi,

(through Sh, P. 5, Mahandru)

Review applicants/
respondents in OA

versus

Sh, Satyabrat Srivastav^
S/o Shri Jagdamba Saran Srivastav^^
R/o 349-C# Railuay Sen Calory#
Ghazi abad. Respondent in RA/

applicant in OA

ORDERCBY CIRCULATION)
delivered by Hen*ble Mr, 8, N, Dhoundiyal# Reaber(A)

This review application has been filed by the

respondents in 0, A, Ne, 2381/92 decided en 17,8, 1993,

In the afore-mentioned judgement# the respondents

were directed te issue a letter of appointment to the

applicant in accordance with the Memorandum dated 21,1,90

which emphasised that the panel would have efficacy subject

to the verification of character^ antecedents of the persons

named therein. Therefore# it was , open te the res

pondents to verify the character^antecedents of the

applicant before issuing the letter ef appointment to him.
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It «.» further directed that if there is nething
egainet the applicant, the letter ef appeintn«nt
shall be issued te hli. within a peried ef six weeks
free the date af presentatien ef a certified cepy ef
this erder. Earlier en 20. 7.1993, the Tribunal had
passed an erder directing the learned counsel for the
respendent. to preduce relr,ant rulea/circulars wherein
it is laid dawn that the life of the panel is enly ene
year, 'is neither the relevant rules/circular a were
pr.duced ner any reply was filed centr.verting the
allegatien contained in the rejoKter.affidawit and as
respendents themselvas had made appointment from the
panel after expiry of en. year, this Tribunal issued
afere-mentiened direction. The respendents have new
preduced a cepy ef the Railway Beard's Circular dated
16. 11.1984 relating te direct recruitment te Greup-D
(Class-IU) Pests-Life ef Panel. It is mentiened thersin
that the currency ef Greup-D (aas^-IW) psnels in case,
af direct recruitment from the open market, should be
normally en. year. In exceptienal circumstancee it can
be extended by one year with the personal approval ef
the Chief Personnel Officer. Ministry ef Railways.

The enly explaneUen given in the review epplicati
for nen-pr.ductien ef this circular en the date of final
hearing is that it was net available with the respendsnts.
This explanation is hardly convincing. Hereever. though
the judgement ef this Tribunal was delivered en 17.6.1993,
this review application hae been filed en 28. 2. 1994.
Rule 17(1) ef the Central AdministraUve Tribunal
(Precedura) Rules. 1987. provides that no pstitlen far
review shall be entertained unlaas it is filed within

30 days from the data of erder ef which review is sought.
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No c«rn/incing reassn has been given in nA^67l/94

fer cendening the delay in filing the review epPlicatien.

The respendents have theaeelves admitted that a cepy

ef the judgement was receiH^ed by them in the secenfl week

ef September, 199 3.

It has aleer , been stated in the applicatien

fer cendenatien ef delay that since the matter invelves

an impertant quastien ef relating the pelicy ef railways

in the cases of direct recruitments te Group-O pests, the

delay in filing the review appiicatien may ba cendened.

It may ba net ad that neither the circular dated 16,11,64

new relied upen was before the Tribunal ner was challenged

er struck dewn. Hence, the applicatien fer cendenatien

ef delay is net sustainable.

HA-671/94 fer cendenatien ef delay is hereby

rejected and as a cenaequence thereto the review applicatien

al so fail s.

SA*671/94 & RA-8 6/94 are hereby dismissed.

(0. N, DHOONDIYAL)
namb^r(a)

/vv/

(S,K. /DHAO N)
Acting Chairman


